CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BEWCH

Originil (Eglicatiggwia.-1ﬁn of 2003

Jabalpur, this the 1st dsy of April 2003.

Mon'bls Br. Shanker Raju - Aember 2314161;1)
Hon'ble "'r. R.K. Upadhysys- Member (Adenv.)

Mohd. Nazmuddin Khan,

5/0 Shri Go"o_ Rahi,

aged about 34 years,

R/e 1/13, P&T Colony,

Bairasis Road,

Bhopal ‘ ' = ABPLICANT

(By Advocate= MreAkash Ch.)
VERSUS

1. -Union:ef lpdis, .
Minfetry of Communication,
Department of Pdsts,
Hew Delhi.

2. Chisf Pest Master Gensral,
M.P. Circle,
Bhopal

3. Supsrinteadent,
Reilusy Mail Services,

Madhya Pradesh Divisien,
B8hopal - RESPONDENTS

0 R D‘ E R (ORAL)
By Shanker Raju, Member S.J'udicialzz:: :

The grievance of the applicant in this case is
revaludtion of his ansver sheets, which according to him
is necessary, as on retotalling the applicant's marks
are enharced, It is contended that the applicant has
done fairly well, but his answer sheets have not beeén
revaluated in accordance with the rules, as such by
this O.Ae @ prayer has been ma@de by the gpplicant to

direct the respondents to revaluate the ansver sheet,
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26 we hé.ve carefully con sidered the contentions of the /
’.\_.earned counsel of the agp;j;:ant, who has utterly failed
to furnish any provislon, which envisages re-valuatione.

T¢ sich a request is allowed, each candidate who remains
wm-successful in the selection or in the examination shall

resort for revaluation, which cennot be done in mpj—uds‘c;‘c;l
W

VA vRLion o Yeview .

3e we do not £find any gerit in the present O.Ae, which

is accordingly dismissed at the admission itselfe.
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(R.K.Upadhyaya) (Snanker Raju)
Menber (AWdmve) Member (Judicial)
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